SECTION-11B
IN THE SUPREME COURT OF | NDI A
CRIM NAL APPELLATE JURI SDI CTl ON

PETI TI ON FOR SPECI AL LEAVE TO APPEAL (CRL.) NO. 5120 OF 2012
W TH

CRIM NAL M SCELLANEQUS PETI TI ON NOS. 14942 & 14943 OF 2012

(Applications for exenption from filing official translation

and exenption from filing ~certified copy of |npugned

Order/ Judgnent)

R JAYANTH ... Petitioner
VERSUS

STATE OF KARNATAKA ... Respondent

CFFl CE REPORT
The matter above-nentioned was |isted before the Hon' ble
Court on 13.08.2012 when Hon'ble Court was pleased to pass

the foll owi ng order:

“M. Raghupathy appears and undertakes to
file vakalatnama on behalf of the State of
Kar nat aka, which is the sole respondent, wthin
two weeks from date, and to take instructions on
the petitioner's prayer for grant of bail. Let
the nmatter be adjourned for two weeks, for the
sai d purpose.

Furthernore, in the order dated 5th July,
2012, passed by the |earned Judge-in-Chanbers, it
has been stated that against the trial court's
order of acquittal, the State of Kerala had gone
into the appeal to the H gh Court. The sane
shoul d read the State of Karnataka.”

It is submtted that pursuant to the Order quoted above,
M. V. N Raghupat hy, Advocate has fil ed Vakal at nama/ Appear ance
on behalf of the sole respondent/State of Karnataka.

Servi ce of Show Cause Notice is conplete.

The matter above nentioned is therefore |isted before
the Hon' ble Court with this office report.

DATED this the 31st day of July, 2013.

ASSI STANT REGQ STRAR
Copy to:
1. M. Sanjay Jain Advocate
2. M. V.N Raghupathy, Advocate

ASSI STANT REG STRAR
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